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In exercize of the powers conferred by clause
of the proviso to gection 193 of the Income~tax Act,
(43 of 1961), the Central Government hereby specifies
sar 13%(baxable} secured Nedeemable Non=Convertible
0 Shelter Bende{ﬁarles II)", 1issued by the Houslng
Urban Development Corporation ILimited for the purpose

of
sholl. be adinlssible in tle case of bransfer of such bonds,
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Provided that the beneflli under the said proviso

ndorsement or delivery, only il the transferes informs
sald Qorporxtion by registered post within a period
ixzty dasys of such transfer.
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(Nutan Sharma )
Under Secretary bto the Govt. of India
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